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KERALA APPROPRIATION (NO.5) 
BILL, 1965 

'nIe MIJIIRer of""""'" (Shri T. T. 
Krl8hnamachari): I beg to move:t 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Kerala for the services of the IInan-
cial year 1965-66, be tak"" into 
consideration." 

Mr. Speaker: The question is: 

"That the Bill to authorise pay-
ment and appropriation of certain 
further swns from and out of the 
Consolidated Fund of the State of 
K('rala for the services of the finan-
cial year 1965-66, be taken into con-
sideration." 

The motion was adopted. 

Mr. Speaker: The question is: 

"That ClalLqes I, 2 and 3, the 
Schedule, the Enacting Formula 
and the Titl. stand part of the Bill." 

The motion was adopted. 

Clauses I, 2 and 3, the Schedule', the 
Enacting Formula and the Title weTe 
added to the Bill. 

Shri T.  T. Krishnamac.barl: beg 
to move: 

"That the Bill be passed," 

."r. Speaker: The question is: 

"That the Bill be passed." 

The motion was adopted. 

1%.421 hrs. 

RESOLUTIONS RE. INDIAN CO-
COANUT COMMITTEE. AND IN-
DIAN CENTRAL OILSEEDS COM-
MITTEE-Contd. 

Mr. Speaker: Out of two houn. 
one hour and 45 minutes have already 

been taken. and only 15 minutes re-
main. Shri Maniyanlladan. 

Shri S. M. Banerjee (Kanpur): 
would Ilke to know when the Minis-
ter is going to reply, 

Mr. Speaker: Soon atter this I sup-
pose. 

Shri Manly ...... dan (Koltayam): 
It is admitted on all hands that the 
commodity commlttel'S which are 
now proposed t.o be diJIsolved were 
doing some good work. The main r ..... -
son advanced by the Government for 
abolishing these i ~ is that in 
respect of ~  it i.s advised by 
experts that the present pattern fOhould 
be changed. that commodity-wis<' re-
searrh is out of date and that a nE"W 
pattern should be evolved by which 
there should be comprehensive rt'-
search and regional researnh. In i ~ 

eiple I a.cc·pt that, but I would sub-
mit that certain commodities, for 
example cocoanut, areennut, rubber 
and tea, have Rot their own peculiar 
problems. and in the matter of re-
search also they' have to he looked Ht 
in this way. 

The two motions before the HOW'l' 
are regarding the Cocoanut Commit-
tee and the i1 ~ Committee. As 
regards cocoanut, we know what thp 
main decisions ar€". I do not Ray that 
thE" research work done hith{'rto und('r 
the control of the Cocoanut Com-
mittee has given result.II ~ ! of 
wiping out all the disea.",,". bllt they 
were doing Rome work. I on]y desire 
that by the new pattern now ('volved 
the diseases of co(,oanut tn'eN, mainly 
root and leaf diseasl's. may be ~ i

cated. I have no ~ i  to the new 
pattern, but I am :..fraid that the ~ 

culiar di5P3ses and the peC'uli&r ~ 

I'oundina,s C'onnectC!d with cucoanut 
and othc>r C'ommoditie.1; may no! he 
given as ~  attf.'nt ion a!i was b,:ing 
done hitht'rto. ] only rf>qUi'st that. 
~  may hP looked into, that. thnt ~~ 

~  may b{, taken into conp;ideration. 

Moved with the recommendation of the President. 




